
o 
ORDERS OF THE TRIBUNAL 

ORI)ER DA'I'EI): 15.02.2006 

I)elay, in completion of the recruitment 

for the post of (11)5 11PM of Titira Branch Post office, 

is'theuhect matter of consideration in this Original 

Aophcaiion filed under Section 19 of the 

Adjnjni,3tratjve inbUnaL Act, 1985,   

2. 	'1 he recruitment, in question, is 

pending iir last two and a half years. Ld Counsel for 

the Respondent I )cpartment Aates that the subject 

matter pertaining to vacancy. Lii question, was l*oped 

p hefire the lion ide Higl(Court of Orissa in 

W.P( ). l\o •688/05, dipod of on 19.08.2005, and 

in Review Petitn No. 110.05 that was disposed of on 

()8. I I 2005. Now.that the matter hn been disposed of 
I 

in the High Court of Unssa tlie,,Departnrent should 

proceed to fill up the post, in question, in accordance 

ith the rules by keeping in rnrnd the observitions of 

the Hohble Hhih Court of Orissa, rendered in the 

aforesaid Writ Petition/Review Petition. The 

espondent Department should act promptly to 

ompiete the process expeditiously within A penod of 

TO days. 

3 With t1w athrcsald obsc'atjon and 

'irection. this Original Application stands disposed 

4. Send copiesof this order to the 

espondents and free copies of this order he given to 

LIC Ld. Counsels appeanng for both the parties(rti-co.)L 


